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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
0.A. NO. 252/2024
IN THE MATTER OF:
IN RE: “NEWS ITEM APPEARING IN LALLURAM.COM DATED: 30.01.2024
(OA No. 252/2024)”

REPLY ON BEHALF OF THE CHHATTISGARH ENVIRONMENT
CONSERVATION BOARD

1. At the outset, it is submitted that present reply is being filed on behalf of

the Chhattisgarh Environment Conservation Board (hereinafter referred to

as “CECB”) in response to the captioned matter.

2. It is respectfully submitted that the present matter pertains to a news item

from Lalluram.com dated January 30, 2024 titled as "Notice of Hearing in

Suo Moto matter - Mineral mafia's morale is high: concerning the

responsibility for a deadly attack on a team tasked with halting illegal

excavation and vandalism of vehicles in a sand ghat, has been received.”

3. It is further submitted that, pursuant to the notice dated 06.03.2024
issued by this Hon’ble Tribunal, CECB, vide its letter dated 12.03.2024,
requested the Office of the Collector and District Magistrate, Gariaband
(C.G.) to provide the requisite information regarding the said incident and
the action taken thereafter by the concerned department (Mining
Department) and concerned police station (Police Station Panduka, District

Gariaband).



A true copy of the letter dated 12.03.2024 issued by CECB to the office of
the Office of the Collector and District Magistrate, Gariaband,

Chhattisgarh is marked and annexed herewith as ANNEXURE R-1.

. That, in response to the letter dated 12.03.2024 issued by CECB, the Office
of the Collector and District Magistrate, Gariaband, Chhattisgarh issued
their reply vide letter dated 18.03.2024 which included the forwarded letter
dated 18.03.2024 from the Office of Police Station Incharge, Police Station
Panduka, District Gariaband (C.G.) along with a copy of First Information
Report (hereinafter referred to as “FIR”) dated 30.01.2024 bearing No.

0021.

A true copy of the letter dated 18.03.2024 sent by the Office of the Collector
and District Magistrate, Gariaband, Chhattisgarh to CECB which included
the forwarded letter dated 18.03.2024 from the Office of Police Station
Incharge, Police Station Panduka, District Gariaband (C.G.) along with a
copy of First Information Report (hereinafter referred to as “FIR”) dated
30.01.2024 bearing No. 0021 is marked and annexed herewith as

ANNEXURE R-2.

. That, as per the forwarded letter dated 18.03.2024 received from the Office
of the Collector and District Magistrate, Gariaband, Chhattisgarh, the
following facts pertaining to the said incident came within the knowledge
of the answering Respondent:

i) On January 30, 2024, Mineral Inspector Subhash Chandra Sahu,

aged 35, resident of Civil Line Gariyaband, Police Station City
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Kotwali, Gariyaband, District Gariyaband (Chhattisgarh), along
with his mining staff, received a complaint regarding illegal sand
excavation. In response to the same and acting on the orders of a
higher officer, they proceeded to Kutaina Sand Mining in Scorpio
Vehicle bearing No. CG-23-6119 accompanied by staff members,
Nagar Sainik (Constable) Rajesh Bhardwaj, Harishankar Nishad,
daily wage vehicle driver Nandkumar Sahu and private vehicle
driver Jubair Khan during the night for inspection.

Upon arrival at the site, they discovered two Hyva vehicles (bearing
sNo. CG-07-CN-9029 and No. CG-07-CP-8195) and three Chain
Mountain Machines engaged in sand excavation. Two operators of
the Chain Mountain Machines left their machines behind and fled
the scene while one other operator was found present in one of the
Chain Mountain Machines. As a result, Nagar Sainik (Constable)
Harishankar Nishad was sent to Police Station Panduka along with
one Hyva Vehicle (CG-07-CN-9029), Nagar Sainik (Constable)
Rajesh Bhardwaj was sent with the other Hyva Vehicle (CG-07-CP-
8195) and Nand Kumar Sahu was sent with the Chain Mountain
Machine, leaving behind 2 Chain Mountain Machines. The team

then began their return journey from the site.

iii) While enroute back to the Police Station Panduka at approximately

12:10 AM, upon reaching River Ghat, the team was stopped by
Mahesh Chhabda, Suresh @ Surender Sahu, Kaliram Sahu and
Rahul Bandhekar accompanied by about 10 to 15 other people.

They arrived in a white Bolero Vehicle bearing No. CG-23-J-8605,



iv)

vi)
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another unidentified white vehicle bearing No. CG-04-M-5562 and
a long vehicle similar to an Innova car. They forcibly stopped their
vehicles in front of the Chain Mountain Machine which was
equipped with cudgel/stick, bamboo and rod.

The group then proceeded to snatch the key of the Chain Mountain
Machine from Nand Kumar Sahu who was sitting in the machine.
Acting with a common intention, they obstructed the road, despite
being aware that Subhash Chandra Sahu was a public servant.
They disrupted the team from discharging their work
responsibilities and physically restrained Subhash Chandra Sahu
by grabbing his shirt collar. Mahesh Chhabra dragged him out of
the vehicle and verbally abused him, threatening further violence.
Mahesh Chhabra proceeded to slap Subhash Chandra Sahu on his
left cheek. The group, armed with cudgel, stick and rod, damaged
the private vehicle which was a Scorpio belonging to Subhash
Chandra Sahu, thereby leading to the registration of case Crime
No. 21/2024 under Sections 341, 294, 506, 323, 147, 148, 149,
353, 186 and 4270f the Indian Penal Code (IPC).

During the course of investigation, Section 332, IPC was added as
an offence after medical examination of injuries caused to the
Subash Chandra Sahu was conducted and received from District
Hospital, Gariyaband.

During the course of investigation in the matter, on 31.01.2024 at
11.20 Hrs., after identification by Subhash Chandra Sahu in the

presence of accused Kaliram Sahu, Son of Late Lakhan Sahu, age
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63 years, resident of village Kutena, Police Station Panduka and

Tahsildar, the arrests of the following accused were made:

A)
B)
C)
D)
E)

F)

Surender Kumar Birje, Son of Buddu Ram Birje, age 48 years;
Tikaram, son of Ram Lal Sahu, age 51 years;

Lokesh Sahu, son of Kishan Lal Sahu, age 33 years;
Khuluram, Son of Budhu Ram Mahilaange, age 51 years;
Mahender Sahu, Son of Lal Ji Sahu, age 46 years;

Vimal Sahu, Son of Nehru Sahu, age 37 years.

The above-mentioned accused were all residents of Village

Kutena, Police Station Panduka, District Gariyaband (Chhattisgarh)

and, on 20.02.2024, at 22.20, 22.30, 22.40, 22.50, 23.00, 23.10

Hrs. respectively all of them were sent on Judicial Remand.

vii)However, the remaining accused individuals, as mentioned below,

are currently absconding:

A)

B)

C)

Mahesh Chhabra, Son of Lal Chand Chhabra, Resident of Ward
No. 23, Gokul Vatika Dhamtari;

Rahul Bandhekar, Son of Umend Bandhekar, Resident of
Village Charmudia, Police Station Kurud;

Suresh @ Surender Sahu, son of Kaliram Sahu.

viii) As a result, an Absconding Panchnama was prepared and

information about their movable and immovable properties was

obtained from the office of the concerned Tehsil. Efforts to collect

evidence against the absconded accused persons are ongoing and

investigation proceedings under Section 173(8) of the Criminal
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Procedure Code (Cr.P.C.) are continuing.

ix) Subsequently, based on the findings of the investigation, a charge
sheet bearing No. 29/2024 was prepared on February 28, 2024
comprising charges of offence punishable under Sections 341, 294,
506, 323, 147, 148, 149, 353, 186 and 427 of IPC and the same
was submitted to the Hon’ble Court of Judicial Magistrate First
Class, Rajim (“Hon’ble Trial Court”). Thereafter, the same was
numbered as Case No. 324 of 2024. After searching for the accused
persons absconded in the matter, the supplementary charge sheet
shall be produced before the Hon’ble Trial Court.

6. It is respectfully submitted before this Hon’ble Tribunal that prompt action
has been taken by the Mining Department and the Police Station of
Panduka, District Gariaband with regard to the incident.

7. Moreover, though the present matter comes within the purview of the
Mining Department and Police Station of Panduka, District Gariaband,
Chhattisgarh, this Affidavit is being filed after collating information from
the concerned Departments as CECB has been called upon to respond by
this Hon’ble Tribunal. It is submitted that CECB is committed to ensuring
transparency and compliance with the directives of this Hon’ble Tribunal.
Due to paucity of time, translated copy of all the documents are not being
filed. We undertake to file the same if it is so directed by this Hon’ble
Tribunal.

8. In light of the above, it is submitted that CECB has taken appropriate and
necessary actions in response to the incident. That CECB respectfully

prays that this Hon’ble Tribunal may take this Reply on record.
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9. It is submitted that CECB prays that this Hon’ble Tribunal may be pleased

to accept this Reply and pass such other and further orders as it deems fit

and proper in the facts and circumstances of the case.

Filed on: 19.03.2024
Place- Delhi

FILED BY
ABHINAY SHARMA
ADVOCATES FOR CECB

H-29, FIRST FLOOR, JANGPURA EXTENSION,
NEW DELHI-110014 Mob No. 7999374176
E-mail- abhinay@aslpartners.in



BFORE NATIONAL GREEN TRIBUNAL
. PRINCIPLE BENCH, (DELHI)
O.A NO. 252/2024

d\ TEM APPEARING IN LALLURAM.COM DATED:
24(0OA No. 252/2024) ;i

I, PRASANNA Lo '\”Q'\R , Authorised Representative of Chhattisgarh

Environment Conservation Board, registered office at C.G. Housing Board Colony,

Kabir Nagar, Raipur, do hereby solemnly affirm and state as under:

l. That T am the Authorized Representative of Chhattisgarh Environment
Conservation' Board, Raipurin the present matter and am well conversant with
the facts of the present case and competent to éfﬁrm this affidavit.

2. That I have read and understood the contents of the accompanying Reply which
has been drafted under my instructions and state that the contents o'f the same
are true and correct to my knowledge based on the recordé maintained by mé.:

3. The contents of the accompanying Reply have been explained to me in

vernacular,
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~ N.C.RB (ta.#.am.d)
LLF.-1 (e it e -1)
FIRST INFORMATION REPORT.
(Under Section 154 Cr.P.C.)
waH gaaT Rawe
(U 154 23 winar aiga & dga)

1. District (Rren):iaEe P.S. (@T1):Ug Year (a¥):2024
FIR No. (w.g.fx®.): 0021

Date and Time of FIR(%.g,fX. #t i@ shk awa):  30/01/2024 15:50 st
2. S.No. (®.9.)|Acts (faPram)

[Sections (@mv(@)) ‘;
1 w249 1860 |341 |
2 9T € | 1860 |294
3 W1 | 1860 323
4 | d 1860 ) o '1566' -
5 W1 € 4 1860 |147 1
6 W1 | 1860 148
7 |wigd18e0 1, "___”"_\W“”"" 1
8 |\ ® 1860 |353 |
9 €180 00 \1_86_ - : '1
10 |Wig¥ 1860 ) 1 Ik
3. (a) Occurrence of offence (3IqTiE Y T&AT):

1. Day (feq): @A
Date From (%A@ & ): 30/01/2024
Time Period (¥%a 3aid): ugt 1
Time To (9T d®): 00:10 I
(b)information received at P.S. (4T SIgi &A1 WA §$ ):
Date (f=1® ):30/01/2024 Time (93): 15:50 T

(c) General Diary Reference (Ost=mwen @ed ): Entry No. (wfaf2 €.): 010
Date & Time (RAT® 3% ¥wa): 30/01/2024 15:50 I
4.Type of information (YT &I ¥HR): Oral

Date To ( RA7® @ ): 30/01/2024
Time From (@@ @ ): 00:10 I

5. Place of Occurrence (92AT¢gw):
1.(a) Direction and distance from P.S.(a11 @ g0 alt fean):  vidw, 03
Beat No. (fie §.):
(b) Address (UaT): T AT A ©IC & TTH

(c) In case, outside the limit of this Police Station, then (afe; avn dim darg g a):
Name of P.S.(ITHAT &1 ATH):

District(State) (@1 (T=4)):
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. NCRB(Wa y
S ————— ILF.- (Thiger S o N
By & p
6. Complainant / Informant (Rraraawafigasraal ): o
(a) Name (7T%): WY =< |17
(b) Father's Name (FaT @71 ATH) : T TH HIg
(c) DatefYear of Birth (w=x faf2 /ad ): 1989
(d) Nationality (TYaa1):  WRd
(e) UID No. (g3 &.):
(f) Passport No.(TT9GI¢ &.):
Date of Issue (A0 aeat &t fafd):
Place of Issue (JIT8 T &1 €I ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)
. S.No. _ Id Tybe ' i Id Num_ber .'
: (®.8.) (AT HTIFR) | o (wEmEEm) — ]‘
1 ' S
(h)Address (qd1): -
'S.No. (. d)| Address Type (UdT &1 ¥&R) Address (4dT)
1 TR TaT Rifde amda niaeie, , niamwie, niarsie, sdtae, 1id J
[ 2 orht gt Rifde aga nitaeie, TR, s, gdtare, ard |
(i) Occupation (sTg9TY): I
(i) Phone number (IWTY &.): Mobile (Y915 &.): 91-8839532363
7. Details of known/suspected/unknown accused with full particulars (JiTa / @feer / Ima aﬁqai & qft
g afga avfa):
Accused More Than (J9Td 30 0 & s gf o) &an):
S.No.| Name Alias Relative's Name Present Address
(+.9.) (7Tm) (39mA) iécrarEakac)) (ad@r= Tam)
L1 [mRavEE 1. e U, TRGTEE, BRI, WA |
L2 |j TS R 1. A1, UvgH, RIS, BTG, R |
| 3 |wRmamg 1. 1, qvgHI, IR, BitETE, M |
| 4 [ge ame 1. =eee- QTSI AT, TG, AT |
L5 |3 )
8. Reasons for delay in reporting by the complainant/informant (fa@Taasal / gaaraal gra ReE & a
T HUA F FR):
afte afdeRa) @ ng em arg
9. Particulars of properties of interest (Faf-trq wwufa &1 fraww):
S.No. | Property Category | Property Type Description | Value(ln Rs/-) _'I‘
(®F) (FuRad) | (@wR@ser) | (Frermn) | (gmaEd) |
10. Total value of property (In Rs/-)-avafay &1 o qea (T #):
11. Inquest Report / U.D. case No., if any (7cg aftg R / 7.8 .ymur &, afe a5 @1 ):
S.No. (%.4.) [UIDB Number (7.8} w&w §.) |
2
¢
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 N.C.RB (w.dt.ama)
LLF.-l (g st & )

12.First Information contents (WI® I 7T ):

3 R apraferar P ey e - PRt & e TR g § B R 20.01.2024 A IR
T A TG EE N AU X I i I ¥HrIa W gan w3y IFRY T 3MEH T ATE0 aATEA 30
CG 02 2950 ¥ &= r ¥ awewt Y ager &) Fies CG 23-6119 V FTIG R TR A
T TR, et P, 27 e Wit g 1o siegpHi ¥R Tel WIQE a1 a1 Jo &
& T TfX & g Y W ¥ PrQegor 2 1 s & &) grdan %0 CG 07 CN 9029 T 30 CG 07
CP 8195 T&l &1 3 W12 Rl 3rdyr Jeaw Ty WrarT 1Tt Forg Y 2) B WIS i JTaee g
R A TG A ATSA Y Hrea Wi 112 i R 2 grealn 550 CG 07 CN 9029 Tl 0 CG 07 CP
8195 Tel T AR WIIEA A aeex M O 98 ¢ grdan 30 CG 07 CN 9029 H A1 A gt
e gan 50 CG 07 CP 8195 & 7R A Tt wigrt e 3 Wi refA A e TR qIg A
ASTER AT QT 3 Ford T o Qw02 RIS At #ih W BYSHR  @ A A e md §
VAT Aol 2R TH & 1T o 39 71 & e, FAR O1g Y Ao Iah 19 fd ¥ 3w wmfat
g A Qe A v 3 T an o e Y 12.10 99 3R § ) we H Im o A K 3@
THY THA | T T, T1 3 F1or R CG 23 J 8605, Th e, T1 HHR CG 04 M 5562 Tl U
ZA R A HULT 10 | 15 N A7 A 5 T 39 M Y AF ATS!, SVST A & A A G
IR Rt A ¥ g o, Fear I Je TR, Teliow AR, TG I0GT Sl a1 Tgamaal § W& I
AT B T TR § S AT A7 WIS A A e FAR WG A A W13 wefir i wreht St vt
T T Y Tl A {3 v At gt et g2 off W Pt aomed & amen ey g2 i @ et
UHg T AT T AT AT, o AT T Y Ag i M el et g2 T o gurdt i
T3 G T AN B I X G T T §A R BTIST g A TR A W T IS ART § AT
I AN ¥ R U § A ST a3 A MM At IS WS T THA g § R we @ R
TR ST Ao AR T & T T 1 § ARYYE et & W g Ul o et & < g g & e
HA § FIET Agen & R R waam 2@ G A TalTER 91 98 faer man g |

13.Action taken:Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(&Y Tt e : g SudE AT A Tt T § T Uy FA H qlaw v | 2 § Seaw
HA S TG § )

(1) Registered the case and took up the investigation:
(whtwr = Foha T 3R st & ferg fera wam ): or

(2) Directed (Name of 1.0.) (SIT& &I &1 AH):
Rank (12): No.(¥.):

to take up the Investigation (@ = 3R ara & R F forw P&y fr ma)
or (am)

(3) Refused investigation due to (g & fow ):

BHUSHAN LAL BHANDHE(HC
(Head Constable)) /

or (3 HRW AR Rear an

3
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NPT L _NCRB (F_!ﬁam@“
EE T .L.F.| (Thiga Gﬁ'ﬂmﬁ‘ﬁ/
¥
(4) Transferred to P.S.(2T1): v‘:
District (Sren):

on point of jurisdiction (& §f¥aR F HRW gEtaiid) -
F.L.R. read over to the complainant / informant,admitted to be correctly recorded and a copy

given to the complainant / informant free of cost. (R@r@amal / gaaTHal @t M ug wX g1g
T, Tt o=t g€ W ahtwﬁdﬁﬁqmmm}aﬁﬁmﬂ 1) or
R.O.A.C.(3R. 3t .t .4t

14.Signature/Thumb impression of the complainant / informant.
(FRdeaamat | gaasal & genge/ s @ Ram):

15.Date and time of dispatch to the court
(3reTera ® wwor i TS ek awa):

Signature of Officer in charge, Police
Station (&TAT AT & FEITET)

Name (°m®): BHUSHAN LAL BHANDHE

Rank(ug): HC (Head Constable)
No.(d.):
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N.C.R.B (T7.41.3mR.f)
I.L.F.-1 (Uhiga JT= wf -1)

Attachment to item 7 of First Information Report (Warw a1 fRulé & we 7 dorua):
Physical features, deformities and other details of the suspect/accused: ( If known / seen )

(@R afvg® i arlifcs Rdvard, Rpfat sk sa R : (af 7 / 2@ mm)

'SNo.| Sex |DatelYear of Birth| Build Helght(cms.)|Complexion| Identification Mark(s) -
(we) (@ | (R ad) | (@wmEe) (@ @8 (@) URILAEESD)
1 2 3 | 4 5 6 7
. O N R I
2 wgw | E | = |
3w | 0 T ] I ]
4 g | | B N S
(s [ ] | | |
Deformities/ Peculiarities Teeth Hair Eyes Habit(s) Dress Habit(s) |
(fRrpferat) Rfdreamd) (&7 (aTe) (37 E) (3med) (CERICD)] |
8 9 10 11 12 13 '
~ Language Place Of (&1 TI19) Others
. IDialect BurnMark  (Leucoderma(s#teAf| Mole | Scar | Tattoo (3r7)
| A @@ gua fem)| (@) | (@) | (9E) |(REa)
14 _ 15 16 17 | 18 19 20
; 3G HUad 10
a4, 3 q12em
These fields will be entered only if complainantiinformant gives any one or more particulars about the
suspect/accused.

(g 87 ot 2 g Tun o Rsraasal | gEasal wfw / afvgs & e ¥ @1 v a1 3e@ sfds s 2ar |)
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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH, (DELHI)

O.A NO. 252/2024
IN THE MATTER OF:

IN RE: NEWS ITEM APPEARING IN LALLURAM.COM DATED:
30.01.2024(OA No. 252/2024)"

VAKALATNAMA

KNOW ALL to whom these presents shall come that Il%; PRAS ANNGY Soni MS‘ authorized
representative of Chhattisgarh Environment Conservation appoint,

Abhinay Sharma (D/2192/2011), Pooran Chand Roy (D/11009/2021), Kirti Vyas (MP/3250/2021), Parul
Khurana (D/5897/2022), Deeksha Prakash (D/4182-A/2022).

(Hereinafter called the Advocate) to be my/our Advocate in the above-noted case and authorize: -

To act, appear plead in the above-noted case in this Court or in any other Court in which the same may be trled

or heard and also in the appellate Court including High Court to payment of fees separately for each court by
melus.

To sign, file verify and present pleadings, replications appeal cross-objections or petitions for executions, review,
revision, restorations withdrawal compromise or other petition, replies, objections or affidavits or other documents
as may be deemed necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents.

To withdraw, or compromise the said case or submit to arbitration any differences or disputes that many arise
touching or in any manner relating to the said case.

To take out execution proceedings.

To deposit, draw and receive moneys, cheque and grant receipt thereof and to do all other acts and things Which
may be necessary to be done for the progress and in the course of the prosecution of the case.

To appoint and instruct and other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the attorney on our behalf.

And I/We the undersigned do hereby agree to rectify and confirm acts done by the Advocate or his substitute in
the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/We undertake that /We or my/our duly authorized agent would appear in Court on all hearings and will
inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case in consequence of his absence from the Court when the said case is called up for hearing, or any
negligence of the said Advocate/s or his/their Substitute.

And -I/'We the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by me/us
to be paid to the Advocate remaining unpaid he/they shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. If any costs are allowed for an adjoumment, the Advocate would be entitled to the
same. The free settled is only for the above case and Court.

IN WITNESS WHE EOF UWe do he’eU"tO set my/our hanéj 50 those presents the contents of which have been
understood by me/us this .. ..18th..day of ....MARCH..

Accepted subject to the terms of fees.

) A

jﬁ“mf‘es / P&ns‘:n»{tu« &ouh’t‘\

“ooa M "“ 4
/l /%/ ol q‘.‘-‘“‘:‘w‘ e

%10

NCT OF DELHI COURT FEE
DLCT 153281882437
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